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* IN THE HIGH COURT OF DELHI AT NEW DELHI

% Date of Decision: 17th July, 2026

+ W.P.(C) 6920/2025 & REVIEW PET. 637/2025

PANKAJ JAIN .....Petitioner

Through: Mr. Samman Vardhan Gautam,
Advocate with Ms. Khushi Sharma,
Mr. Priyam Tiwari and Ms. Aroma
Khare, Advocates
Mob: 7717730165
Email:
officeofsammangautam@gmail.com

Versus

MUNICIPAL CORPORATION OF DELHI & ORS. .....Respondents

Through: Mr. Mukesh Gupta, SC for MCD with
Mr. Raghav Gupta, Ms. Madhu
Yadav, Ms. Sneha Roy, Ms. Gurleen
Kaur Sran and Mr. S. Shukla,
Advocates
Mob: 8010399803
Email: yadavmadhu29k@gmail.com
Mr. Vedansh Anand, SPC with Mr.
Sanjay Pal, GP and Mr. Kush Garg,
Advocate
Email:
Vedansh.spcoffice@gmail.com
Mr. Sacchin Puri, Sr. Adv. with Mr.
Kunal Malhotra, Ms. Aanchal
Khanna, Mr. Harsh Vardhan, Mr.
Akash Gahlot, Mr. Abhishek Singh



Page 2 of 6

and Ms. Ridhi Khanna, Advs. for R-4
& 5
Mob: 9355333316

CORAM:
HON'BLE MS. JUSTICE MINI PUSHKARNA

MINI PUSHKARNA, J (ORAL):

REVIEW PET. 637/2025

1. The present review petition has been filed for review of the order

dated 15th October, 2025, passed in the present proceedings.

2. Learned counsel appearing for the review petitioner submits that qua

property no. 16/867, Joshi Road, Karol Bagh, New Delhi-110005, a

Demolition Order dated 07th May, 2026, has been issued by the Office of the

Assistant Engineer (Building), Karol Bagh Zone, New Delhi.

3. He has handed over a copy of the said Demolition Order dated 07th

May, 2026, and the same is taken on record.

4. Learned counsel appearing for the review petitioner further submits

that he is satisfied with the action taken by the Municipal Corporation of

Delhi (“MCD”) qua the said property.

5. The aforesaid statement is taken note of.

6. Qua property bearing no. 16/866, Joshi Road, Karol Bagh, New

Delhi-110005, this Court notes that a Status Report has been filed on behalf

of the MCD, before this Court, relevant portions of which, read as under:
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“xxx xxx xxx

xxx xxx xxx”

7. Reading of the aforesaid Status Report makes it apparent that a Show

Cause Notice with regard to unauthorised construction in property bearing

no. 16/866, Joshi Road, Karol Bagh, New Delhi-110005, already stands

issued by the MCD and personal hearing is being given in that regard to the

owner/occupier of the said property.
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8. This Court notes the statement made by learned Senior Counsel

appearing for respondent nos. 4 and 5 that the hearing qua the said property

is still going on before the MCD.

9. Learned counsel appearing for the MCD confirms the said fact.

10. At this stage, learned counsel appearing for the review petitioner has

handed over to this Court a letter dated 13th May, 2026, issued by the Office

of Assistant Engineer (Building), Karol Bagh Zone, New Delhi, to

respondent nos. 4 and 5 with regard to extending cooperation for inspecting

the property bearing no. 16/866, Joshi Road, Karol Bagh, New Delhi-

110005. The said letter reads as under:



Page 5 of 6

11. In response, learned Senior Counsel appearing for respondent nos. 4

and 5 submits that they are cooperating with the MCD and are duly

attending the hearing before them. He further submits that, in case, any

inspection is needed to be done by the MCD, they shall cooperate with the

same.

12. In this regard, learned counsel appearing for the review petitioner

submits that he is also satisfied with the action taken by the MCD, qua

property bearing no. 16/866, Joshi Road, Karol Bagh, New Delhi-110005.

13. He further submits that the hearing being granted to respondent nos. 4

and 5 be concluded in a time-bound manner.

14. Needless to say, the MCD shall be bound to pass requisite orders,

expeditiously, in accordance with law, after granting due hearing to

respondent nos. 4 and 5 qua property bearing no. 16/866, Joshi Road, Karol

Bagh, New Delhi-110005.

15. It is clarified that the issue of maintainability of the present review

petition has not been looked into and the present order has been passed on

the basis of the submissions made by the respective parties, before this

Court.
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16. Noting the aforesaid, the present review petition is accordingly,

disposed of.

MINI PUSHKARNA, J

JULY 17, 2026
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